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ofi f̂TT   il 3TRT   T̂CT: 35 aT̂ 

45   ftntffar r̂t  ̂i

(*)  ̂ W •  ̂f̂r fW-

frcT \37TTt 3TRT *ffar T̂OT-̂FPT f̂eft  ̂

srf   r̂t 3TT5TT̂1 ̂r̂rr  ^xTT-

r̂hr̂' tt f̂nfr Rft î N̂r> 3pnr̂ 
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Kanodia Oil Company  of elhi

7339.  SHRI G. Y. KRISHNAN; Will 

the Minister of CIVIL SUPPLIES be 
pleased to state:

(a) whether Agmark means  that 
purity is guaranteed;

(b) whether Kanodia Oil Company 
of elhi markets its produce in  16 
K.G. tins as grade I, II and III and 
such grade is carrying Agmark;

(c) whether  qualities  of all the 
three grides are equally good; and

(d)  if  so, the  reasons of  three 

grades instead of one

THE MINISTER OF CIVIL SUP
PLIES  (SHRI  VI YA  CflARAN 
SHUKLA): (a) Agmark ensures qua
lity as prescribed in these specifica
tions for the concerned commodity in 
the Grading and Marking Rules for 
that commodity.

(b) Ms. Kanodia  Oil Co., elhi 
Market their produce in 16 Kg. tins as 
Grade I, Grade I LP and Grade II in 
the case of mustard oil and as Grade 
I and Grade II in the case of til (se
same) oil. There is no Grad 5 III in 
the Vegetable Oils Grading and Mark
ing Rules for mustard oil and til oil.

(c) No, Sir.

(d) oes not arise.

Complaints  About  Salt of  Sugar 

Outside India

7340. SHRI CHHITTUBHAI GAMIT: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether  it is a  fact  that a 
complaint about sale of sugar outside 
India without the permission of  the 
Government of India has been  re
ceived  against certain Co-operative 
Sugar  Mills  in Surat  district  of 
Gujarat;  if so, the details  thereof; 
and

(b) the detail of the action  being 
taken  against the management  of 
those sugar mills who exported sugar 
without the permission of the  Gov
ernment: and the punishment to  be 
awarded to the persons found guilty 
under the law of the country

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
. R. ANSARI);  (a) No such com
plaint has been received by the Min
istry of Commerce.

(b) oes not arise.




